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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RyANo'228/98

IN
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.....

.

s/o shri Ganiy
working as Trollyman under PUI, :
BlJnDI‘(Up) oono-oRe‘deU Applicanﬁ

.(By Advocate: Shri Kf"'CiD;:‘LGanguani )
S Yersus.

Union of India,
through

The Gneral Manager,
Northern Railuay,
Baroda Houss'y

New Delhiy

2. fﬁa Dl\h.s:.onal Railuway Manager,
Northern Railuay,
Moradabad (Up ).

3 shri Rishipally

s/o shri Rikkha singh,

R/o Vill$iKazi sho e’y
H:me urbuzurg 5

DiStto’BiJnUr (LP’ .".;...éRe visy respondents{z—;g

(By Adwcates shri R.L.Dhawan for R~1 & R-2).

Heard both side &5

2, While the impugred order dated 21.8498
itelf does not call for a review y I dispose of
this RA uith a direction that if applicant Rafique

make s a «lf-contaired epme Bntation to the

spondems, they chall consider the same sympathe tically

in accordance with rules and instructions on the subjct.

3 _ Rg is dispoed of accordinglyl)

Al

 ( s.R.ADIAE )
/ug/ VICE CHAIRMAN(A7;



